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The name of bid i.e. Technical or Financial as contained in both these envelopes must be
mentioned on both the envelopes separately.

The tender must be accompanied with sample of the item. Without sample of the item, tender

shall not be considered. The sample should be submitted at Purchase Cell, Room no. 214, 2nd
floor, Tis Hazari Courts, Delhi.

Each sample should be marked and numbered by the firm, clearly visible, failing which the
sample may not be considered.

The financial bid/bids of only those tenderer/tenderers shall be considered who are eligible
and qualified in their technical bid.

“IN CASE THE EMD OF BIDDER IS LYING IN THIS DEPARTMENT FOR ANY PREVIOUS
SUCCESSFUL OR UNSUCCESSFUL TENDER, THE SAID EMPD SHALL NOT BE CONSIDERED
WHILE EVALUATING THIS TENDER. ONLY THE BIDS WITH FRESH EMD SHALL BE
CONSIDERED. THE DATE OF EMD SHOULD BE POST PUBLICATION DATE. THE EMD
HAVING PRE PUBLICATION DATE SHALL NOT BE CONSIDERED”.

Quotations through byhand, courier, post (i.e. Speed Post, Regd. Post etc.) and any other
means, shall not be accepted/ entertained in any case.

The tenderers must have PAN number & copy of the same be also enclosed with
Technical Bid.

The goods, including for works contract, shall be supplied by bidder or its authorized distributor
in Delhi and against a sale invoice issued from Delhi. The delivery of goods shall also be made
from Delhi. The bidder or dealer as the case may be, who supplies the goods should be
registered with the Delhi VAT Department and carry a valid Tax Identification Number
issued by it. Further, the quoted bid price in the tender shall be inclusive of all taxes
and duties.

10. The tenders/Quotations received after due date and time shall not be considered.






